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3T /ORDER

Per Shri Duvvuru RL Reddy, Judicial Member :

These appeals are filed by the assessees against the orders of
Commissioner of Income Tax (Exemption) [CIT(E)], Hyderabad dated

09.02.2023 and 24.02.2023. Since the grounds filed by the assessees are
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with regard to rejection of applications filed in Form No.10AB seeking
registration u/s 12AB of the Income Tax Act, 1961 (in short “Act”), these
appeals are clubbed, heard together and a common order is being passed
for the sake of convenience as under. Facts are extracted from
[.T.A.No0.132/Viz/2023.

2. Brief facts of the case are that the assessee had filed an e-
application in Form No.10AB, seeking registration u/s 12AB of the
Income Tax Act, 1961 (in short “Act”). Notice dated 03.12.2022 was
issued in respect of proceedings u/s 12A(1)(ac)(ii) to the assessee to the
address mentioned in the Form No.10AB, to produce the copy of
Memorandum of Association / Trust deed for verification and to furnish a
detailed reply on the specific information called for in the said notice on
or before 19.12.2022. But, the assessee failed to furnish any information
or documentary evidence. In view of the above, after careful
consideration of the application for registration in Form No.10AB, since
the assessee’s case is to be decided in time bound manner, the application

filed by the assessee was rejected by the Ld.CIT(E).

3. Aggrieved by the order of the Ld.CIT(E), the assessee preferred an

appeal before the Tribunal by raising the following grounds of appeal :
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1 The order of the learned Commissioner of Income Tax
(Exemption), Hyderabad is contrary to the facts and also the law
applicable to the facts of the case.

2. The learned Commissioner of Income Tax (Exemtpion) is not
justified in rejecting the application filed by appellant in Form
No.10AB for registration u/s 12AB of the Act.

3. The learned Commissioner of Income Tax (Exemption) is not
justified in not considering the reply filed on 08.12.2022.

4. Any other ground that may be urged at the time of appeal
hearing.

All the grounds of appeal are related to rejection of application filed

by the assessee in Form No.10AB, seeking registration u/s 12AB of the

Act. At the outset, the Ld.AR submitted that the assessee’s reply filed on

08.12.2022 was not considered by the Ld.CIT(E) and the order of the

Ld.CIT(E) dated 24.02.2023, rejecting the application filed by the

assessee in Form No.10AB for regsitration u/s 12AB of the Act was issued

and served on the assessee. Hence, the assessee filed appeal before the

Tribunal. However, by the time the assessee’s appeal came up for hearing

before the Tribunal, registration was granted and the order granting

registration u/s 12AB of the Act was passed by the Ld.CIT(E) on

21.07.2023 and the grievance stood redressed. Hence, the Ld.AR pleaded

for withdrawal of the appeal for which the Ld.DR has raised no objection.
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5. We have heard both the parties and perused the material placed on
record. Since the assessee’s applicaton for registration u/s 10AB was
considered and the assessee was granted registration u/s 12AB of the Act
and the assessee pleaded for withdrawal of the appeal, we have no

hesitation to permit the assessee for withdrawal of the appeal.

6. In the result, appeal of the assessee is dismissed as withdrawn in
I.T.ANo0.132/Viz/2023 and applicable mutatis mutandis in

I.T.A.No.134/Viz /2023 also.

Order pronounced in the open court on 27t September, 2023.
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ameer Y gt smfaa/Copy of the order forwarded to:-

1. ﬁ?ﬁﬁ_vﬁ/ The Assessee - (i) M/s Ponnur Educational Development
Society, 1, G.B.C., Ponnur, Guntur

(ii) M/s Kesava Smaraka Samithi, 2m Floor, Rajkamal Complex, Main
Road, Lakshmipuram, Guntur

2. X[SI¥d/The Revenue - The Income Tax Officer (Exemptions), 2nd Floor,
Rajkamal Complex, Main Road, Lakshmipuram, Guntur

3. The Commissioner of Income Tax (Exemption), Hyderabad
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